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(1) the persons involved and the
police  officials found guilty are
given exemplary punishment;

(j) victims of atrocities and tor.
ture, etc. at the hands of police and
other are adequately compensated;
and

(k)  women organisations  and
women Members of Legislature are
closely associated in making and
implementing the laws relating to
women.".

The motion was adopted

THE DEPUTY CHAIRMAN: Thank
you very much. Mr. Viren Shall, |
also clap for you. Mr Shah, | am
thankful to you and to your collea-
gues, Mr. Bhandariji, Mr. Mathurji,
Mr. Chaturvediji and all of you here.
... (Interruptions) ...

SHRI VIREN J. SHAH: Mr. Pranab
Mukherjee, please don't run away,
away. Mr. Pranab  Mukherjee  was
the one who mediated on behalf of
Mrs.  Alva. He suggested a solution
and | accepted it. So, the also played
a key role.

SHRIMATI MARGARET ALVA:
Madam, the same amendments when
moved toy me were not acceptable to
him. But when Mr. Mukherjee moves
them, he accepts them.

SHRI VIREN J. SHAH: | did not
want to show to the House that | was
partial to Mrs. Alva.

SHRIMATI MARGARET ALVA:
This shows how much respect he, has
for a women.

SHRI VIREN J. SHAH: | did not
want the House to know how much
affection | have for Mrs. Alva and
how much influence she has over me.
And hence | wanted Pranab to do it.
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THE DEPUTY CHAIRMAN: Mrs.
Alva, it is not that he doesn't have res-
pect for women: otherwise he would not
have pursued the case of women from the
6th May, 1994. He has asked Mr. Pranab
Mukherjee to support it because he wan-
ted to show bow good the men are. We
are thankful 10 them. It is a very good
thing.

When | was a new Member in this
House | used to observe how Mr, Pranab
Mukherjee used tosolve most of the
problems. 1 would like him to be in
the House most of the time so that if
there is any crisis, he can solve it. | hope
that there are no crises in future.

SHRI PRANAB MUKHERJEE: Thank
you.

SHRI S. VIDUTHALAI VIRUMBI
(Tamil Nadu): Madam, we have wasted
some time of the Private Members' Busi-
ness. | feel that the Private Members'
Business should be extended up to 6
o'clock.

THE DEPUTY CHAIRMAN: It is en-
tirely up to the House to decide.

SHRI S. VIDUTHALAI VIRUMBI: It
can be extended up to 6 o'clock.

THE DEPUTY CHAIRMAN; Okay, if
there is 110. . . [Interruptions-). . .

SOME HON. MEMBERS: No. It can-
not be extended.

THE DEPUTY CHAIRMAN: If Mem-
gers want to sit up to 6 o'clock, if. is
entirely up to them.

RESOLUTION DEMANDING AMEND-
MENT OF CONSTITUTION FOR
ESTABLISHMENT OF LOKPAL/LOK-
AYUKTA TO PREVENT CORRUPTION
IN PUBLIC LIFT

st @Wgsmy w{E G (3UT
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"Having come to the conclusion
all  round pervasive corruption in  your
public life is posing grave danger to the
existence and vitality of our institutions,
democracy, moral values and  freedom,
this House wurges upon the Government
to:—

() introduce a  Constitution  amend-
ment bill in the Parliament to enact a
law for the establishment of Lokpal/

Lokayukta with the provisions that:
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THE DEPUTY CHAIRMAN: What
has been decided? Are we going to ad-
journat5p.m.?

SHRI S.S. AHLUWALIA: Yes, 5
P.m.
THE DEPUTY CHAIRMAN: All

right, 5 p.m. (Interruptions) Mr. Virum-
bi, please sit down. Now, | would like

thatto ask Mr. Sangh Priya Gautam to

come and take the Chair because | was in
the midst of a briefing meeting and
those people are sitting over there.
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and officers of the Government at hi $

various levels;

(b) it should confer the authority

Lokpal/Lokayukta  to investigate
the concerned persons prose-
cuted for committing the crimes of
bribery and acts  which  constitute
misuse of power;
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and get

be
of
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(c)
elected
the

Lokpal/Lokayukta may

by three fourth majority
Members of Parliament and
State Legislature respectively

their removal can be effected by
resolutions passed by two
bers of the Parliament
cerned States Legislature; and

and the

an alternative constitu-

so that on a motion
moved by one fourth Members of the
Legislature, an investigation could be
undertaken  against any  Minister  or
high  functionary of the Government in
respect of acts of bribery, corruption

and misuse of power by the Ctmmittee
of the representatives of the people
constituted by Legislatures at Centra
aad State level,"

(1) enact
tional  provision
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THE MINISTER OF STATE IN THE

and MINISTRY OF PERSONNEL, PUBLIC
a GRIEVANCES AND PENSIONS (SHRI-
third Mem- MATI

MARGARET ALVA): Now we

CON- are assured of a peaceful House.
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1 [ 1 Transliteration in Arabic Script.
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THE  VIOE-CHAIKMAN (SHRI
SURESH PACHOURI): There is one
amendment by Shri Chimanbhai
Mehta. The amendment may be mov-
ed without any speech.

SHRI CHIMANBHAI MEHTA (Guja-
rat): Sir, | move:

That at the beginning of para 5
of the Resolution, the following be
added,

"Lokpal may be nominated by
the entire Supreme Court Judi-
ciary and Lokayukta by the entire
High Court Judiciary in trans-
parent manner or"

The questions were proposed.

THE VICE-CHAIRMAN (SHRI
SURESH PACHOURI): Now the Reso-
lution and the Amendment are open
for discussion. Shri  T. N. Chatur-
vedi.

SHRI TRILOKI NATH CHATUR-
VEDI (Uttar Pradesh): Thank you,
Mr. Vice-Chairman. Sir, | am of the
considered view that today this House
bas before it a matter of vital im-
portance, a Resolution which really
is of great significance for the future
of this country and its democracy.
Sir, | have also moved a Resolution
of the same kind. Since the Resolu-
tion, that my friend, Shri  Mohd.
Masud Khan, has moved, reflects, by
and large, what is embodied in my
Resolution, | thought that 1 should
whole-heartedly support it. There
are a large number of nuances, as-
pects, and complexities of this pro-
blem that this House may like to go
into.  Sir, since the Second World
War the nature of public administra-
tion as well as of ‘'the Government
has  specially undergone  considerable
changes. The State has become much
more complex and has also assumed
a large number of functions. The
question of assumption of a large
number of functions is again in dis-
pute today or there isa question
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mark on this particular issue. This
is something like a pendulum, whe-
ther there should be greater inter-
vention by the State or less interven-
tion by the State. If it is less inter-
vention, what is the specified role,
nature, character of that interven-
tion? These are the days of liberali-
sation . But it is still said that so far
as the State is concerned, it may not
toe an interventionist State but it
will continue to be a facilitator. It
will  facilitate the economic develop-
ment, growth, social progress of the
country, and will maintain harmony.
It is not only that, Sir, but also the
expectations of the people have been
greatly heightened. Long back it was
said that this was the century of the
common map, an era of rising expec-
tations. This has been the challenge
before the new democratic natrons.

So far as the aspect of corruption
is concerned, there had been a large
number of cases of history. My
friend, Shri Masud Khan has men-
tioned some of them and | will also
have an occasion to mention some-
But at this monent. | would like to
say that this question of setting up
of the Lokpal and its counterpart, the
Lokayukta, or what is, in common
parlance or elsewhere, known as the
Ombudsman, has primarily two as-
pects. One is regarding corruption
and the need to ensure purity in pub-
lic life, to restore integrity in public
office  and in Government functiona-
ries. This is one aspect. The other
aspect of it is maladministration. The
question is  redressal of  citizens
grievances, the accessibility to the
citizen, who can somehow be ensured
that his rights are protected. This
situation becomes much more accen-
tuated when the democratic expecta-
tions are raised. Let us take the
Preamble of the  Constitution, the
Directive  Principles of State Policy
of the Constitution or the funda-
mental rights, all of them enshrine
the hopes and aspirations of the
freedom movement. Some kind of a
cultural ethos, some kind of a direc-
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tion, a direction which is multi-sided,
which is rooted in the problems of
the day and which ensures a tetter
tomorrow for the people of this coun-
try, all these are embodied and en-

shrined in the Constitution by the
founding  fathers There are re-
peated elections in our country. It is

a great tribute to the vitality, the
vibrancy of  the democratic prosess in
our country that despite some aber-
rations here and there, by and large,
our country has maintained the de-
mocratic  traditions, the democratic
processes on an even keel. In such a

vast country with all kinds of diver-
sities we have held many general
elections democratically all over the
country and in the States separately.

encomiums all over the
world.  We may have some dissatis-
faction legitimately at some point of
time here and there. But, by and
large,  that is the situation.. Sit, to
stabilise this democratic proress, these
democratic foundations we, today,
need to reinforce the Constitutional
mechanism  that exists so far. Mr.
Vice-Chairman, Sir, we find that the
rights that we want our people to
have, acquire and enjoy are embodied

They earned

in the Constitution. But, there is
still in our country and elsewhere,
for a number of reasons. the so-called

emphasis on  Human Rights. For us
the question is not of  providing some
new Human Rights. But for us the

problem is that this Human Rights
that were assured to the people of
this country,  how they, really fractify
how they acquire greater significance

and how they really become available
to the people. As you know, sir, we

have in this country because of this
a number of Committees and Com-
missions. These a e the National
Commission for Women, the Human

Rights Commission, which is the latest
one, and the Commission  for the
Scheduled Castes and the Scheduled
Tribes and so on. They. in a frag-
mented manner, also attend to this
problem of Human Rights. The need
really is that this entire question is
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looked at from a holistic point of
view to avoid the kind of duplication
and the kind of splitting re ponsibi-
lity that is there now. | am men-
tioning this particularly in the con-
text of the report of the Estimates
Committee. Sir, the Estimates Com-
mittee of the Lok Sabha in its firs'
report on the System of Red essal of
Grievances pointed out:—

"The existing arrangements in the
Ministries for the redresral of pub-
lic grievances were ineffective. There
was a lack of synergy between the
efforts of the Department of Ad-

ministrative  Reforms and  Public
Grievances and those of various
other Ministries and Departments

towards the redressal of public grie-
vances."

Sir, | am not making this point or
quoting it with a view to criticising any
Department My only intention, my
limited intention, is to point our or
bring to the notice of this House the
question of coordinated efforts so far as
the redressal of grievances is concerned.
When the grievances are not redressed,
the people opt for all kinds of ways and
means. It gives rise to touts, it gives
rise to brokers and all kinds of mid-
dleman to flourish. It is of para-
mount importance in a situation of
liberalisation because the period of libe-
ra'isation, if | may put it, is something
like a twilight period—one time ends
and another is yet to begin. That is
the time and it is at this kind of a
time, as you find in the twilight period,
the denizens or the neither world ap-
pear. All those insects which cannot fee
the light of day, somehow or other,
make their appearance and they exploit
and take advantage of that situation of
change, of flux and of transition.
That is why it becomes very important
that during the period of change, flux
and transition, we remain more cautious
and see that cur constitutional machi-
nery is so empowered that it can con-
tain such elements. Sir, the biggest
testimony to this has been what is
known as the IPC. As a Member of
the JPC. | am aware of it and all Mem-
bers of this august House are well aware
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of the position. There is another reascn
why this is very necessary. There are
two aspects to it  One is the question
of ensuring accountability—accountabi-
lity of the administration. You can say,
accountability of the Stale also. Sir,
the State functions through the Goven-
ment, a unit which is visible -to the peo-

ple. The Government  functions
through its widespread administrative
mechanism and machinery.  That ma-

chinery and mechanism comes into day-
to-day contact with the people throuch
the reports of the Public Accounts Com-
mittee, or the reports of the Estimates
Committee or other evaluation commit-
tees. We discuss  the  Ministries Bui-
gets and  appropriation  accounts. On
many occasions, Members have risen to
complain that somehow or the other,
there is no accountability so far as the
programmes are concerned, so far as the
results are concerned or so far as even
the propriety involved is  concerned.
That primarily relates to administration-

the administrative mechanism. Sir, to
this House, the Government is responsi-
ble. It is for the Government to  en-

sure that the machinery which functions
under it works and functions in such a
way that accountability can be establi-
shed. The other is regarding the ques-
tion of responsibility. Responsibility
also has many facets to it. One is that
political responsibility of the Govern-
ment to the Parliament. Sir, it is not
a question of a  "No Confidence Motion"
and so on. The Government is responsi-
ble to the House, to the Parliament, be-
cause we represent the people  of India.
That is the assumption, that is the idea
and that is the aspiration. If that is
so, then all those facets of responsibili-
ties have also to be taken into account.
If 1 may broadly say, it is a political
responsibility. It is also a question of
financial accountability and it is also a
question of policy accountability. That
is why, long back, Government initiated
a move towards having a performance
budget.  The idea was to permeate the
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entire process with this sense of accoun-
tability and responsibility. Not only
that, Sir. | may be flowed to dilate.
When people say that there should be
a sense of responsibility, the sense of
responsibility has a psychological dimen-
sion. Do we really feel ourselves res-
ponsible for something? We feel res-
ponsible to whom and for what and then
what are  those instruments?

What are those tools through which
that responsibility can be ensured? This
question of accountability and responsi-
bility relates to administrative responsi-
bility and political responsibility... (In-
termptions)

SHRI SANGH PRIYA GAUTAM
(Uttar  Pradesh):  Mr.  Vice-Chairman.
Sir, it is 5 o' dock now and | think Mr.
Chaturvedi can continue his speech on
the next Private Members' Business day.
I request you to adjourn the House now
... (Interruptions)
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SHRIMATI VEENA VERMA: Sir, we
have to make our Special Mentions...
(Interruptions)

SHRI JOHN F. FERNANDES: Sir,
Special Mentions can be taken up on
Monday. . . (Interruptions)

SHRI V. NARAYANASAMY (Pondi-
cherry): Sir, let me make my Special
Mention. | will not take more than
two minutes. And | believe the other
Members are not present.

SHRI S. S. AHLUWALIA: Sir, you
adjourn the House.

THE VICE-CHAIRMAN  (SHRI
SURESH PACHOURI): I adjourn  the
House till Monday.

The House then adjourned at
one minute past five of the
clock till eleven of the clock on
Monday, the 27th March, 1995.



